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. . . ., (i) ,"~riricipalH in relation to a constituent college, means the Head of 
- - . the constituent college and includes, where-there is no PrIncIpal, the 

, 
. ,. - ,ViGprin'cipal or any other person for the time being appointed to act 

. . - - .  
. :as.Principalj: . . r . .  . 

-(j) - ' 3egional ~ e n f e ~  means a center'establiqhed or maintained by the 
, , -  

. . Lhivekityfor- the purpose of &rdinating,anil supervising the work 
of Studyeenties in any region and for perf~rmin~ such other func- 

. . .  bons as may be conferred on such centrb by the Board of Manage- 
- - ment; . . . . 

(k) 'Staten means State of Uttaranchal; - 

(I) 'Statute3" and "Rules" means, respectively, the Statutes and 
- .Rules of the University; . . .  . , - .  .- . . 
(m) ''siudY Cwfre"&s a centre &tablirhed, maintained ix remgnized 

. by the University for the purpose of advising, counseling or for ' 

'rendeiing any other assistance requlred-by the students; 
- (p) d 7 ~ ~ ~ & m e ~ ~ s ~ ~ ~ ~ k ~ ~ ~ r , ~ s & i a & ~ r o f e s s o r ~ ~ ~ ~ i ~ t a n t ~ ~ d -  

fe~sarllectureror such other asmay be appointed far irn- . 

parting irtstnlction or conducting research in the ~rilue&ity o i  in a 
cpnstituent college and institution and includes ttie Principal of 

. ..: . . . . ......-. .; . a constituetit college, in conformity Mvj the norms erescribed by 
. the UGC; .-  

', . (0) . UUGC~-~S be-Unlverrity ~ r a n k  ~ i s s h n e s t a b l i s h e d  undr  
: the University G-rants Commission Ad,  f 956; . ---. - ' - . 

. . -  
@) "~niversitf'means the ICFAI ~niversity.~eh;idun; ' ' ' - '  

. . 
. ,. 

, - (s) visitor" means Ule . Visitor . of the ~ n i n & ~ i t y i  ' : - . . 

, .. , . 

1 . The-University and i ts  Objects . .  - I - .. . < '  

I - .  

. '3.(1~)l~~~li~lhare#eri~httoestablishthe~nivers~~.lna&rdancewi~l pmposalfor 
the provisions of this Act. the 

establishment 
. . (2) An application containing the proposal to establish a University shall be Of the 

I made to the .State Government by tho ICFAI. University 

- 1  . - .. , The proposaI shall contain the following particulars, namely :- '. . ,: .: 

-' / . . .' J ' -  (a)-. .the.obi&ts of 4he University alongwithdhe delails.of,the ICFAI; ' 

- I ' - (d)':ulee~enla~dsta€usofUle ~n ive~ i ty~andthe~~ l 'bb i l i~@f land;  - . .. .- .. A 

. c iha natureand type of programs of study and re&& to be under- 
- . . ta ken.in the ~hiversityduring a peri~d]of thi; riext'flve years; 

' . . .  - 
- .  

I d the-nature of facul ties. bourses ofstudy and ~&$rch~$~'~~&ed lo, 
be started; 

<: (e) the canipus development such as buildirlgs, qgprnent and struc- 
tub! amenities; .. - - . . 

# -fhephased:~~jtlays of ca$tal+expenditu&for a peiiod of the next 
- - five:*&; ; ' ' . .  - 

-. - , i - -. .. , ,,& ' ' - ' 

:.: .. (9) . the tferrkke recum expendih&,l&~ of fir& and estimated 
. .  .. ; ekp-@diture for &ch student; ' , , -, , , 

' } the scheme f& m@il@hg resources and the cost of~apibl  thereto 

. . . . and the manner ofrepayments to each siurce; ' . 

/ 
- 0) the scheme of generation of funds-internally through the recovery of 

- . .  . 'IT . 
fee bop sbdents, reven&.anticipated from consultancy and other 
actiGiti& relating to the objects of the University andother anticipated 
incomes; 
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0) Ihe details of expendit& on unit cost. the extent of cancessions 
. or rebates in fee, freeship and scholarship for students belonging 

to econ.&mi&tly-weaker seclions and the fee struc!ure indicating 
. vajing i t e  of fee, #:any, that would IN levied on non-residen t lndians 

. andstudents of other natipnalities; . , . . 

(k) the years of experience a d  expertise in the concerned discipline 
at the command of the ICFAI as well as the financial resources; 

(I) the system for selection of students to the courses of sludy at the 
University; . . aid 

(m) status ,offud~ment of kbsh ot'her conditions as may be required 
, by the Slate Government to be fufilled before the establishment of 

. - 
. he University. . .  - . 

+tablishment , 4. (1) Where the she Government, aier such inquiry as it may deem 
Of Univefsiiy necessary, is satis6ecl.thai !CFA!, Hyderabad bas fulfilled the conditions specified 

in sub-section (21, of section 3 ,  it may direct the ICFAI, Hyderabad to establish an 
Endowment Fund. , . 

L : 
- (2) ARer the@@blishrnent of the ~ n d o h e ~ t  ~ u n d ,  he-state Government 

may, by notification in the Official Gazette, accord sanction for establishment of the 
University. - 

. . 

(3) The.headquartersd University shall be at ~ k h r a d ~ n ,  Uttaranchal and R 
may have campuses o r ~ e ~ i d $ i l  Centres, Shdy centre anywhere . , in lndia or over- 
seas with approval of thevisaor. 

(4)The ~hanatllor, the~cpdhancellor, mwnbws ofthe 0 m d  of ~overnors. 
members of the Board of Management and the Awdemic Cmncil for the time being 
holding office as such in the University- so established, shall constituts a body 
corporate and can sue and besued in the name of the University. 

(5) On the establishment of the,Unive[sjtyunder sub-section (23, the land 
and other movable and immovable properties acquired, creqted, arranged or built by 

c... the University for thepurpose of the University in the State of UttaranchaI shall vest 
in the University. .;..- ... 

(6) The land, building and other properties acquired for 1he.Univsrsity shall 
not be used for any purpose, other than that for which the same is acquired. 

Universlw noi 5. The University shall be self-financing and shall neither make a demand 
to be entitled to nor shall be enfitled to any grant in-aid or any other-financial assislance fiorn the 
financial 
assistance State ~overnrnent or any olherbody or corporatjon o~&.orwntrol led by the State 

- .  , , .. . . ,. , . -  , , 
. . 

~ovemment. 
, .  . . . . . ,  

No Power to 6. The lhi"e&ty ma'9'have constituent &lldges,' Regional centers and 
affiilata any Study Centres but shall havemkpbwei to ahinitariy other college or institution to 
institution the privileges bf affiliation; - : . .  . . .  . 

'., ! :. <*  ?,., 

Obleds of the 7. The objectives for ihick the unCersity e established . . .  are as follows:- 
- 

UnlverzJty 
(a) TO provide ins'wclim, teaching, &king and research in spe- 

cialized fields of Finance and ,Management including Finan- 
cia! Analysis, Banking, Inzkiance, Financial Sewices,Finsn- 
cia1 Management; General Managemient; various branches of 
Technology and related subjects, and make provisions for re- 
search, advancement and dissemination of kndwledge therein; 

(b) To establish a campus in the State of Uttaranchal, and to 
- . have dudy centers at different places in India and other 

- ,countries; ., - ,: . .. 
(c) TO offer continuing a d ' d i s t a b  educatkn programs; 

- ,  



(d} To institute degrees, diplomas, certificates and oiher academic 
distinctions on the basis of examination, or any olher method of 

..I. . 

evaluation; , .- . - . 

(e} TO dlabwak Mh anY other college- & univekiity, reseam instiMim, 
industry association, professional associat~on or any other 

- organization, in,India or overseas, to conceptualize, design, and 
develop specific educational and research programs, training pro- 
gmms and exchange programs for sttjdents, faarlty members and 
others; . . . - 

' ( f )  ~odisseminaleknowled~et~ou~hseminan,cbnferences,execu- 
tive ducation programs, community development programs, publi- 

.cations. and training . , programs; - .  
(g j  ' 'TO inderiake for fie taining and dsve~o~mantdf faculty 

.mernbes,of he university and other insfituti&s in lndia or overseas; 
(h) . To undertake.qtlab9rative research with any organization in lndia 

' o r a v d $ :  . ' . .  
(i) ' To do all things necessary or expedient to promote the above 

..,objeciives; . .  . . 
- . ,  

j(j) '.' . To pyrsueany.other objective as may beapproved by the State 
. . : Government. - , . . -  

8. '(1)''The ~niiersit$shall have the foltowihg powers, viz :- Powers of 
I 

Ule University 
I (a) - to establish, maintai~n and recognize such Regional Centres and 

Study Centres as may be determined by the University from time 
fo time in tbe'rrkhner laill.down by .the statutes; . 

i 
@) t~carrywta~lsuchv~eractivitiesasmaybenecessaryorfeasible 

, ig furtherance , . of theobjed of the University; 

(6 io.,coCfer dwr& &other acadetnic di~tinc(ions in We manner and 
- , . , ,  

- under'conditions faid down in ihe Statutes; 
. . - .. 

I {dl to InstiJute and gw&d ?eltowshlps, scholakhips and prizes elc. in 
! ac&rdance with thk Stahit?;: 

. . 

(6) to$gma"d and receive such f ~ s ,  bills, invoices and rmiect charges 
as m8y baflxed by the Staiuies . . or rules, as the case may be; 

- fl 9 make provisions for extra curricular activities for students and ' 
J I > ,  

ernployks; A 

i (g) to make appointments of the faculty. officers and employees of the 

I - - - -l;mMhilyor a constituent col1ege;~egibnal centres, study ~entreq . . . 

(h) to receive donations and gins of any kind and to acquire, - hold, 

I 
manage, maintain and disposeof any movable or i.mrnovable prop- 
erly. induding .trust ,and endowment properlie5 f or the purpose of. 

i . . 

the ~ n i v e r s i t ~  u r  a constituent collegk, w a Regional centre, . 
Sutdy Centre; 

(i) ' to'institute and mainthin ha1 Is and to recognize places of resi- 
dence for students of the University or a constituent col!ege;. 

0) to supervise and control the residence, and to regulafe the discipline 
among the students and all ~ategaries of employees and to lay 
down the conditions of service of such employees, including heir 

. Gode of Conduct; 

(k) to create A~ademic, Administrative and support staff and other 
necessary postf 
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( 1  to co-op,erative.and collaborate with other Universities in such a 
manner and,for such purposbia's t!Ie;Uriiver.siW may determine' 
from timE to time; 

A ,  , (m) to provide'dift&f education-system and the manner in which 
distance educati~n in relation i o  the academic programmes 3 
the ~nivbrsity may be organised;, . .  - : - .  

(n) to organize and conduct refresher courses, orientation courses 
, . workshops, .seminars and other;.programmes for teachers, 

lesson writers, evaluators.and ofhe? academic staff; 

(0) to determine staiiilards.of admission to the University ,or a 
constituent college, regional centres, study Centres with the 

. approvalofAcademlc Council; . . 

@) to make special provision far students belonging Wthe State of 
Uttaranchal for admission in any course of the university or in a 
constituent college, Regional Centre b'r Sfudy Centre; 

, , 

(q) to do all d c h  other acts or things-weather incidental to the 
- powers .afoiesaid or not, as may be necessary to further the ob- 

jects of the University; . , 

(r) to'ptescribe such tourses fbr &chelor ~egree, Post graduate, 
~ o c t o r  d ~hilosophy; Doctor of Science Degrees and Research 

I I 

which would-be cbvered by UGC And AlCTE but University shall 
have right to start diplomas-, certifiates etc. in its own subjects; i 

(s) to clearly setapart the academic activities of the University from 
the activities -of. t h e . ~ w s ~  , - ,  .. 

(t) to provide for the pfepktbn af i'nstnrctional'rnaterials, including films, 
cassettes, tapes, ,video cassettes, CD, VCD and other software; 

(u) to re&&& &krni"atibns'of, or periods of study (whether in full a 
in pad) of otheg ijnivekities, - lnst'itutiois . ,  , . or other places of Higher 

' 

learning'&' equivalent tde&minationsor periods of study in the 
~n/\;ersik and tb withdraw . , such recognition at any time; 

(v) to raise, collect, subscribe and borrow with the approval with the 
Governing B o t i y . q . p n  the.secyrity.ofthe pmpaly of the Unkrsity , 

/ 
d monbyifor the purp6ses of the university; C 

. .. . i 
{w) to enter into, carryr ouf, vdry or cancel contracts. 1 . - ,  - ,  . .  .G ,.., ". :. 

university 0-pen 9. The ~nivenlty.shall be open to all parsons i ~ & ~ e d i v e  of class, creed or 
to all mlsse;4. gender : . I . .  . ' 

- ,  

wstes, meed . . . , 

and gender . . 

. . Prwidedthatnothinghthis~mshdlkdeemedbrequirestheUn~rtyfrom 
making special provisions:for admissiori to'students of the State of Uttaranchal. 

! -  . . - 

NaUonal 1 0 .  The University will seek accredit;tipn from respective national 
accreditation bodies. . - . ,. 

.. . 

. - ,. I L . *  .. - ,  



Officers ;of the University , ... . . 
, - .  

, -  t.? . Tilefdlowing shall be  the officers of me university :- . Omcers of 

(a) the Visitor; . , . .. - the University 

-. " .. . (b) .he ~hancelfor; 

. , 

. , - (d) -the provice-chancellor; 

' je) - the Registrar; . .. 

- .  (0) such other officers as may be dacjared by the Statutes to be 
officers of the University. . 

, 12. (I) The Govtmor of Uttararlchal will be the Visitor of the University. 

(2)n-le Wsitorshall;wflen present, preside at the convmtim of the Univeisity 
. . 

for conferring degrees and diplomas. 

The Visitor 

(3) The Visitor shall have the following powers namely:- 

(a) To call for any paper or information relating to the-#airs of the . . 
Unive-rsily. 
'-0" the basis cf the information received' by t i e  Visitor, i f  h e  is 
satisfied lhat any order, w i n g ,  or decision taken by any aulhdfy of 
the University is nof in conformity with the Act, Regulafions, Ordi- 

- fiances or Rules, he may issue such directions as he may deem-fit . 

in the inteiest ~f the University and the directions so issued shalt 
be complied with by all concemed- 

. 13. (3)  The-ICFAl shall, with the pripr approval of the Visitor, appoint a fie 
. p . q n m i i I e  to be appdm!ed as Chqdlor, asthe,Chancellordlhe ICFAI Univmi i .  . . C h a m b  

(2) The Chanbllor so appointed shall hold the office far a period of five 
years. - -  .,.,. .. . . ,  . 

(3) The Chancellor shall have such powers as may be conferred on him by 
this Act or the Statute? made thereunder. 

, 14. {j)   he vick-~hancellar shall be appointed on such terms and dndi- The M e -  
tions as may be prescribed by fie.sfatutes fora term of three years by the Chancellor Chancellor . 
from a panel bf three persons ~etlommanded by the Committee cpnstituted in a*f- d 

dance with the provisions of sub-section (2). 
(2) The Committee referred to in sub-section (1 ) shall consist of the following 

persons, viz :- 
-. : (a) One person nominated by the Visitor;. 

(b) One person nominated by the Chancellor; 
{c) The Principal SecretayISwetary to the State ~ove-nt in the 

Higher Education Department; 
(d) Tw<nominees of b e  Board of Governors, oneof whom shall be 

wmWd x the conmofthe committee by the W'ofGovemm- 
(3) The committee shalf, on the basis.of.merit, perpare a panel of names of 

three persons suitable tq holdthe office of ~le~ice4hancelw'and forward Yhe same . . 
to the Chancellor alon&ith a.&i;cisi itaternen t showing the academic qualifiwtions - 

and other distihctions of each person. 
(4) The ViceChancellsr shall be the Principal.executive and acade-mlc 

ofji~roftheUniversltyandshallex~rcisegeneralsupervisionandconfroloverfhe . 
a f f a i ~  of the ~ni\rersitjr.and'~i~& . . effect to'the decisions of the authorities of the 
unikrsky. 
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(5)  Where any matter oihei lhbn the appointment of a teacher is of 
urgent nature requiring imrnediateiaction and thesame could not be immediately , 

dealt with by any officer or the authority or other body of the University empow- 
ered by or under this Act to deai with:% the Vice-Chancellor may fake such 
action as he may deem fit with the prior approval of the Chancellor. 

I 

(6) Thevice-Chancellor shall exercisesuch other powers and perforln such 
other duties as may be laid down by the Statutes or the rules. 

(7) The Chancellor is empowered to remove the Vi~e~Chancellor after 
due enquiry. It will be open-to the Chancellor to suspend the vice-chancellor 
during enquiry depending upon the seriousness of the charges. as he may deem 
fit. 

15. A Pro-Vice-chancellor hay be appointed by the Vice-Chancellor 
wilh prior approval pf the Chancellor in such manner and shall exercise such 
powers and perforrn such duties as may be prescribed by Statutes. 

I 

16. Deans bf facultiqs shall be appointed by the Vice-Chancellor in 
such manner and shall exercise such powers and perform such duties as may 
be prescribed by Statutes. -. . 

17. (I) The Registrar shall be appointed by the Chancellor in such 
maniter and on kuch terms and c6nditiorls a s  may be prescribed. 

(2) All contra+ shall be entered . . into and signed by the Registrar on 
behalf of the ~niiersib. . - .  

. .. . . . - .  . , :- .  

(3) Re RegistrarshaH havethe powerto authenticate records on behalf of 
the University and shall~exerciSle such other powers and perfonn such other duties 
as may be prescribed or may be-required from time to time, by the Chancellor ilr the 
Vice-Chancellor. .. . -. . . i., 

- *(4) The Registrar shall be responsible for'the due custody of the records and 
the common seal of the u~iveii i 'and smll be bolind'to place before the Chancellor, 
the VkeChancellor or anyother.aulho$ty, dl such infomation and doarmenis as may 
be necessary for bansactian of their business. , 

18. The Finance 0ficer:shall be appointed by the Chancellor in such man- 
ner and shall exercise such powers and perform such duties as may be perscribed. 

19. The r n ~ n e f  of appointrnent,'temis and conditions of service and powers 
and duties of the other officers ofthe university shalI be such as may be prescn'bed. 

J - ,  3 -  - A 

. . CHAFTER--IV 
. I: 

. -  - 
'- . '~uthoil&ek>of the university 

20. The following shall be the authorities of the University, namely :-- 
(a) The B&rd of Governors; -- 

(b) The Board of Management; 
(c) The Academic Council: 
(d),TheFinanceCommittee;and . 

1 (e) Such other authorities as may be declared by.the Statutes to be the 
. i - .  authorities of the:University. . ,,.. -, - :. , 

* ... 
21. (1) The ~ o $ d  of Governors &,all consist of- 

(a )  f he ~han'dellor . - Chairman; 
(b) The Vice-Chancellor - Mem ber-Secretary; 
(c) ~ i in -cbal  Secretarylsecretary to the State Government 

' .:. ii'the -kfigher'€ducatibri. departmect , or a Secretary to 
' . the st& Government nominated by the State Government. 



(d) Three ~jer&ns norninat&d by the ICFAI,Hydcrabad; 

(e) A nominee of the U .G .C; 

(f) T w  eminent~tionistsandacademicians, out ofwhom at leastone will 
be a woinan, m i n a t d  by the VisifM; 

(g) Two academi~ians out of wi~om at least one will be a woman nomi- 
, 

. natgd by l he  Chancellor. 
The Registrar shall be an e i o ~ r c i o  Secretary of the Board of Governors. 

22. (1) fhe 8oard f ~anagementsha~ . . consist of :- . 

.. . : .. . .. ,. . . ( a ) $ ~ i l e - ~ h ~ " i i l l b ~ ;  .. ,-. . . . . ; I 
. . 

, . .  . . 

The bard of 
Management 

- -  : .@) the,Regislrar; . -  . . .  , . .  . 
(c)' four persons, nominated by the ~ ~ ~ ~ l , ~ y d e g b a d ;  . . I  I 
(d) w o  Deans of the faculties as nominated by the ~hancellori t' 

(el Principal SecretaryISecretary to the State Government in the Higher 
- . Education Department or his nominee not helow the rank of Joint 

. . Secretary to the State Government. 
The Vice-Chancellorshall be the Chairperson of the Board of rnanage- 

. rnentand theRegisbarshqI1 be.tfie Secretary of the B w d  of Management 
(2) The powers and funcflons of the Board of management shall be such as 

' 

may be prescribed. 

{2) The Bard  OF Governors shall be the principal governing body of the Univer- -, 

. ' sity and shall have U-tefollowing powers, namely :- 

(a) to appoint the Statutory Auditors of the University; 
(b) to lay down policies to be pursued by the University; 
(c) to review dicisions of the other auVloritles of the University if they are 

not in conformity with the provisions of this Act, or the Statutes or 
the ~ u l e s ;  . 

(d) to approve the budgel and annual report of the, university; 
(e) to ,make new'o: .additional Statutes or amend or repea! the earlier . , 

Statutes and 'Rules. . . '  ..I 

+ (f) to tag decisidn'abouf volun?aryhinding up ?f th~r~n~ivenity; 
(g) 'to approve proposals for submission lo  Re State Government; and 
(h), to take such decisiqns and steps-as are found desirable for effectively 

, . - .. . I  ' '  . i. caktyying . . out the objects-of the University. 
43) 7lie.B-sard of ~pvsm~rs'shall, m ~ e t  atleast thrice a . . ,  at such time and 

place as the Chancellor . , Wks fit. . . 

J 

23.(1) The ACademic Council shall consist of The 

(a) the ViCe;Chan&llor . - Chairman; ' - Academic 

@) the Registrar 
, Council - Seuetary ; 

(C). s.uch.other members as may be prescribed in the Statutes. 
(2) The Academic Cwn W shall be the pn'ncipd &mic body ofh2 Uniye@ly 

a d  shail, subject to the provisions of Ihis Act. the Statutes and !he 
Rules, wrdinate and exercise general supervision over the acadeh'ic 
poiicies of fhe University. , 

, - 

24. (1) fiefinanc~,C~rirni?tee shall consist of :- The Finance 

(a) the ~ice-~han&1lor - Chairhan; Canmittee 
(b  ] the Registrar - Secretary; 
(c)thefinance-Officer 
(d) Principal SecretarylSecretary to the State Government in the Higher 

Education Department or his nominee not below the rank of Joint 
Secretary to the State Government; 

(e)  such other members as may be prescribed in the Statutes. - 
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(2) The Finance Committee shall be the principal financial body of the 
University to take care of financial rnafiers and shdl, Slibject to the provisions of 
this Act, Rules, Statutes and Acts, cc-ordinate and exercise general supervision 
over the financial matters of the University. , . 

* 
25. The constitution. powers and functions of the othgr authorities 

of the University shall be such as may be prescribed. 

26. No act or proceeding of any authority' of (he ~n i ie rs i fy  shall be 
invalid merely by reason of the existence of any vacancy or defect in the consti- . 
tution of the authority. . ,.  

Statutes and Ratas . . 

- 27. Subject to the provisions of fithis Act, the Statutes may provide for any 
matter relating to h e  University and staff, as given belbw :-- 

(a) the procedure lor transaction of business of the Aulhorities of the 
University.and the composition of b o d i , ~  not s0ecifie.d in this Act; 

(b) the operation of ihe permanent endowrnent,fund, the general fund 
and the development fund; . 

(c) the terms and cqnditions at$ppoifihn&*t bf the Vii'~hancelllar, the 
Regkhr and the finan& Oficer &d thkir powers and functions; 

' 

(d) thi 'mode d rechitment and,he'&nd~ions bfsesice of the other 
officers, teachers and employees of the univ'ersity; 

(e) the procedure for resolving disputes between the ~ni'versi ty and its 
officers. facully members, employees and students; 

(f) creation, abolition or restructuring of departments and faculties; 
{g) the manner of cooperation with other Universities w insfitutjons of 

higher learning; 
(h) Ihe pmtduie for co"ferm&nt of honorary degrees; 
(i) provisions regarding grant of frrteshi6s and scholarships; 
(i) number of seats in different courses of studies and the procedure of - 

admission of students to such courses including reservation of sea 1s 
for Uttaranchal students; 

(k) the fee charg&b[& from students for various courses of studies; 
A (I) institutbn "of 'fellowsh'lps, ' scholarships, studentship?, freeships, 

. , .  - medals and prizes; 
(m) procedure for creation, and qbpiition of posts; 
(n) other matters which may bs.prescribed. 

28. ( 3 )  The first ~ta-lutes framed by the Board of Governors shall be 
submitfed to the.State ~overnrnent for its'~pprcva1, which'may, within three 
months from the date of receippof the'stafiiies give it$ .a$proval with or . .  , 

.without modification'. , .. 

(21 Where the State ~overnrnent fails to take any decision with 
respect to the approval of the Statutes within the period specified under 
Sub-sectinn (I) it sha!l be, dekm'ed to haiie beeri appioved by the State 

' 4  . , . 

Governmemt. 

29. The Board of Governors may, w~fh-.the priovapproval of the State 
Government; make new or- additional. Statutes or amend or repeal the Statutes. 

. . - .  , , . . I.. 



,!.: .:. -. 

30.~ub~ecfto.tti&provisions 6f this ~ c t ,  the Rules may provide fpr allor 
any of the-following matters, n a ~ e l y  :_ , . . . - . . . . 

(a) admission of students to the university and their enrolment and con- 
tinuance as.su-ch; :' 

- ' (6)  the &es if study to be laid dqwn for atldegrm , . and othera~ad,emic . . , . -. . , 

distin&ks o f t h e ~ r i k r ~ i k  
(c) the award of degrees and ofher academid distinctions; , 
(d) the condiiions of thg award Offellowships, scholarships, st~denlshi '~~ ,  

- .  -,.rnedals,andprizes; ; : : !!- .:. ' -  , , . ,  
, . .. I. . ' 

(e) .me conduct of exayinatiow-and we conditions and,mode of apwinfment 
and duties .of examining bodies, examiners, invigilators, tabulators and 
rdemtors; ' 

(9 lie b f i i  be &a!& foi a;driissi& to the examinations, deg& and other . . d e m i c . d i ~ c t i o ' n s  &he. unh=tsiv; , . 

. (g) Ilk hditiohs bf . reskle,nce . ,  of h e  sbdmIs at th& Univers'ty cx a consti- 
', iuenlcodige; - ' 

(h) m&ntenaiick'of discipline among the students ofthe ~6ve'rSitfor a 
constituent college; - , -  . _ .  : I 

(i) all other mafters as may beprovided in the statutes and rules under 
the Act ... -. .. - . ,: , .. ,. .,<: - -  . . , ,  . 

. 3 i  ..(1) The Rules.sball,tje made.by.the,Board sf Governors and tbe rules so Ru!es h ~ w  
made shall be submitted to the state ~ovemt&ntfor its approval,wfiich @ay. within two r?ah . . - 

nwnthsfm #edabwfmeipt,dfhe.iylw,@m ., . . . i t s a p p r o v a t w i t h m ~ ' d i .  .,. , . . 

(2) Where the State Government fails' tq4ake any decision with respect to 
the approval of the rules within the period specifiedunder sub-section (I), it shall be 
deemed to have been approved bythe-Sate Government. 

32. The ~&dernic~co~ihcil may, with.the'appioiral of the Board of Manage- Power fo 
went, make new or addi'tlonai~rhes di-'&m6rid or reljeal the rules, subject to the arnendRutes 

approval of the . State . Government. . . 

. I .  . 
. - 

33. (I) Every employee shall be appointed under a writfen contract, which Conditihs of 

shall be kept in .the University and a ,copy. of which shall be furnished to the em- Of 
employees ployee concerned. . . . .  : . . ' .  

. , (2) 6iscipinav adtion against tI-iitiidentdemployees . .  . shall be gov~med by A 

- .  . - procedure~presCri6edinfhe"S;~~tes:~ ' ' ' .  ' ''.. " 
' ' . "-, : :, ,...<, : ,,, .-: ; ' . .  . . . I .  

( 3 ) ~ n ~  dispute-aking out of ~ . =  &n&.between Re university and an 
empioyee shall, at 9e:jrequest 6t the.employee, be referred to a tribunal ofarbitra- 
tion consisting ofion$ rnembe~*a~~ointed &the Bdard of Management, one m e m k  
nminated by.heemployee.qmedand an umpire appointed by the dhancellor: . 

(4) The decision of tribunal in such matfer shall be final. 

(5) The produre~fbr  regulating the work,of the tribunal shall be such as - . . 
- .  a - . '  may be prescribd, 

34. ~ G e r ~  employee o;sfudent of tti4 ~nive[si& or df a constituent college, 
shall notwithstandiqg anything contained in this Act, have a right to appeal within Rightto appeal 

such f.ime as may be prescribed, to the'~oard of Management against the decision 
of any officeio~authoyily of the University . , .  . or of the Principal of any such coliege, 
and thereupon the ~oard of ~anagement may confiim, modify or change the deci- 
sion appealed against. 
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35. The University shall cu?s?itute fpr the befiefit of its employees such 
or pension fund and proGde such,i~surancescherne as Y may deem f i t  in 

such manner and subjectto such conditions as may be prescribed. 
1 ' .  . , . . 

" . 'I . . .  . 
36. If any arises as to w h e t h ~ ~  .. . any . .  -person has been du\y 

elected-or.appointed.as, or i$ entitled to be a rnember.af any authority o [ .  
other body of tha ~nhersity.  the matter shall be referredto the Chancellor 

, ., ., , - whose decision thereon shall,be final. , .. . ,, 
. - -  37. Any authorib of,&eIJhivers1ty mentioned'in-Section 20 ( I )  will'be 
empowered to constitute a committee of such'authority, consisting of such 
members as' such authority may'deem fit, and having such powers as the 

. .. .., ' : - ... 
' au thotity may deem fit.. . . .. 

- .  , . 

38. Any oaaual v~cancys~ong.thq'mepbe~~, c+er then ex-offlcio mem- 
bers, of any AU tfiority or body of the t-inivekity s halt be filled in ,the same manner in 
which the member whose vacanc'y. js b.b& filled up, was chosen. and the person 
filling [lie vacancy shall be a member of such authority or-body forfhe residue of the 
term for which-the person whose-place helshecfills would have been a member. 

39. No suit or other legal proceedings shall Ijeagainst any officer or other 
ernptoyee of the Univerkfty for inwfig,which i s  doiie in good faith or intended !o 
be done in pursuance of the provisions of this Act, the St~tutes or the Rules. 

' 40:-'k6tivithsfindlng , ..-. -:.,, a$hin(i . ;, , .. ).: conhitbd ' 7  - ... ,*! iii'a-n)/ottt& . .  . hrovi&ns . of this Act 
. - . . , ,  . . - 'and the ~ta tote~ '5~: '  . .  . 

(a) i h e  first v ~ ~ ~ c h ~ & ~ e i ~ a ~ i n " d ' ~ i ~ ~ v ~ C e - c h a i C Q ~ ~ ~ r ,  if any shall be 
- ~~pointed.by.lh~~h2;nnh~~orfand4he saidbficer shall hdd dfftr;e for 

. 'a of three-yar-;,.r-;: '. '.' ,. 1. . : ' :. - . - . . . . .  - 

(b) the first Registmr-and-the first Finance mar shall be appointed-by 
, the Chan,cellor who shpllhold oR~:$,for a je,m of three years; 

. I . . . [k) the first  bag . . o f ~ ~ ~ e ~ a r s . , s h a ! l  . . . . . . . h o l d ~ ~ f b  ...... for a term not exceeding . . 
three' yeais; . . 

(d) ha 6rt Board of ~anagwnent, thefirst t in once committee and the 
first Academic Cguncilshall pe constituted by the Chancellor for a 

- 3  .- term of three years:' 

41. (1) The University ilia11 &ab&h a permanent endowment fund 
of atleast rupees one crors, which may be increased suo motu but shall not 

, , + .  be decreased.', - .. 
(2) The Universiw shaP have power to invest the penanent endowinent 

fund in such manner as may be prescribed. -, 

. . @).The university may .trgnsfer. any .amount f r . 0 ~  the general fund or 
the'de~elo~rnent fund to thepeiman'ent egdo.wmenf fygd. Excepting in..tbe 
dissolution, of the University, in no other circumstance$can tin) monies be 

- trarisferled'fr,orn corpus of the &doi$mintfund for other purpos-es: . . .  . 
(4) Not exceedin'g'75% ~f ifik i'ncomes're~~ve@ i.-l. .,.. frbm the corpus per- 

hanen1,endawrnent fund <hall b& "diid'fdiihe~u'i'$o$$s of develophtent works 
of tne-University.  he-remair;i‘&g'25% shall'be reinvested'into the permanent 
endowment fund. - . . . - -. -...: - :: . . - . . , 

42. (l)..The Uni~ersity~shall establish a gen'eral.fund to which the  
following amount shall be cr=dited, namely :-- - 

- .  (a). a!! fees .. whicb,may. . . b~ charged by the University: 
L ,  @ I  ,all sums .ieGived'fram any ot"r source; 

-. (c) all co~triby.tions'madf: by t h e . l ~ ~ ~ l : ~ ~ d e r a b a d :  ,. 

, . (d) ~ !~co.nt r~u;~~ .ns / .d~ i ia t ibns  rnqde i~ this-behalf by any other 

. . ' 
., , perstli-ar bqby, which a i G o f  . .. . .  fi~,fb;ttib-iled . .  by any law for the 

time bking ih'force; - " . ,  . 



. (2) The funds credited to the.genera1 fund shall be applied to meet all the 
recurring expenditure of the University; - . .  

# . ,  . ,,., - ,  

4341) ~hg~nivers i ty  shall also ertaklish a dekloprnent fund to which 
the following funds shall be credited, namely :--' . ' 

. . -  , , J .  

{a) development fees-which may be-charged from students; 
( b ) , d l s u m s W e d f r w n a n y o t t F e r ~ f o r t h e p ~ d t h e d e ~  

.oftheUn~ers'@..,.::. :. . . . 
, . (c). all contributions..made by the ICFAI, Hyderabad; 

. (d):all contributionsldonations made,in this behalf by any other person 
ornbody which are. notVprohibited by any law far the time being in 

. -,,force;-and, . 
(e) all incomes re=eikd from the permanent endowment fund. . : : - 

, - (2) The funds credited to the development fund from time to time shall be 
utilized for h e  development ~f the Unbersity. . 

-44. fhe funds established under sections 41, .42 and 43 shall, subject to 
general supervision and control of the Board of Governors, beregulated and main- . 
tained in such manner as'may be prescribed. . . . - . - 

. - - -, .. . 1 

,45. (1)  he annual report d i h e  ~ i v e k i t y  shall be prepared under the direc- 
tion of the Board of ~anagement and shall be submitted-to the Board of Govemors 
for-its approval. , ,  . 

- (2) The Board of ~ovemors shall consider the annual report in its meeting 
and may appiove'the same withoiwiihout rndificatlon: 

- --.,%?+ :.. _. .. ._ I ,,,+ ' I .  '- . . ' I  

' . (3j A@py of he annual re'pprt.duly a p p l p v ~  bythe Board of G o v e r n  hall 
be sent touritor arid the ~~Uernnkntbefoie 31 December . a fqllowg . . t&= .. ?fthe 
financial year in 31 March each year. 

:. 46. (?) ~he$nn'u&l achunts ,and balance sheet of the Univekity shall be 
- prepared'under the dirediori ofthaBoard of-Management and all funds accruing to 

OF received by lhe Universiyhm whatever source and all amount disbursed di paid . .. . .. .stid1 be enterkd Cn fhtiaewu'~t~ mainklned by the University. ' ' 

(2) The annual accounts of the Uiiiversify shall be audited by an audjfor, 
who is a member of the lnstitute'of~hartered Accountants of India, every year. 

(3) Acupy of the annual accwnts and the Balance sheet together with the 
audit report shall be submitted to the Board of governors well before 31 December 
fol!owing close of the financial year in 31 March each year. 

. (4) The annuaI accounts, the Balance sheet and the audit report shall be 
considered by the Board of Governors at its meeting and the Board of Governors 
shall forward fhe same to the ViGtor and the state ~ovemment alopgwifh its obser- 
vations thereon before the 31st December each year. 

(5) In the eient of any material qualificatibns in the Report of the Auditors, 
the State Government may issue directions to the University, and such directions 
shall be binding on the University. 

47. A copy of any receipt, application, notice, order, proceeding or resolu- 
tion of any authority or committee of the university or other documents in posses- 

' sion of the University or any entry in any register'duly maintained by the University, 
if certified by the Registrar, shall be received as prima facie evidence of such receipt, 
application, notice, order, proceeding, resolution or document or the existence of 
en@ in the register and shall be-admitted as evidence of the matteis and hnsadion 
therein recordd where the original thereof would, if produced, have been admissible 
in evidence. 

43. ( 1 )  lf E ~ A I .  Hyderabad pioposes dissolution of the1CFAl Universi,ty in 
accordance with the law governing its constitulion or incorporation, it shall give at 
!east three months &ice in writing to the state Government: - , '. 
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(2) Orr identihiion of mismanagement, mal-administration-, in-dis~ipline, 
failure in be accompbshment of he objects of-Universityand.~anomic hardships 
in the management systems of University, the State Go.vem,ment would issue direc- 
tions lo the management system of.universi'@.. If he' direction are nit,fol~owed 
within such time as may be prescribed, the right to take gecision forwinding up of 
the University would,vest in the State Government. 4 - 

(3) The manner of winding up d the University would be such as may be 
prescribed by the State Government in this behalf.'Provided th2f no such action will 
be initiated without affording a reasonable opboitunity to shohr'&usB to the ICFAI. 

- , ,' ' (4 )  On receipt of the notice referred to in'sub-seetioh (I), the State Govern- 
ment shall, in consulbtion'with the council for Technical Education and U.G.C. 
make such arrangements for administration of thg University fjom the proposed 
date of dissolution of the University by ICFAI, Hyderabad and until the last batch of 
students in regular courses of studiesof the University mmplete (heir- courses of 
studies in such manner as may be,@rescribed'by the Statutes. - . 

49. (I ).The expenditure for adminlstratlon of the University during me taking 
,over pe.fiod d t s  management under section 48 shall be met out of the permanent 
endowment fund, ihe general fund ar he development fund. 

' 

(2) If the fund referred f~ sub-section (1) are not sufficient to meet Ihe ex- 
penditure'df.the University during the taking oGerperiod of ik management, such 
expenditure'may bk met by disposing of the properfi&Sor assets d-the' University, 
by the State Government. . , :.. 4 .  

. ' . '  '?  '- * . 
50. (1) lf any difficulty arises in givi@ effect b the p r o G ~ i 9 " ~  of $is ~ c t ,  the 

State Government may, by a notmcafion or order, make such provisions. not incan- 
.sisteil!wiW.the provisions-of this Act, as appear t'o If to be n . ~ d s a r y  , . or expedient, 

- . . , .  . f ~ r  rerndvirii the dificully : 

Provided that no notification order,under sub-section (1) shall be made 
after the expiration of a period of three-years frpm the-commencement of 
this Act. .. .-  . . . . 

(2) Every order made under sub-section (li s.hall,-as soon as may be 
after jt is madb, be laid.before the State legislature.- - .  

. - By Order, 

. , 
- '  BHAROSI M L ,  
: Secretary. 

. .  . . *. . .. 
J 

- .  - C 
, . . . .  

: - .  . ' .  . , . . . -  . - .  
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